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He Hca"ters to Pllkiltaft 

Mr ....... I IlecaUII you wanted to be 
lleard exclusively, DOt in the crowd; vou 
. 4id not want to be in the crowd. 

SbrI Naill Pal: I had written to you 
about three matters. I did not raise them. 

Mr. Speaker I I agree you wrote to we. 
It is not that. Mr. Ram Sewak Yadav and 
Mr. Govind Das wrote to me; they came 
and argued. I requested them not to raise 
. it because the ot'her members also would 
rise and there would be shouting. 1 re-
quellted them, bllt they did not hear me. 
They raised it here and we saw the con-
sequences. I would request Mr. Nath Pai 
and other hon. members not to raise, in 
future, those things which are not permitted. 
That is the only thing I would like to .ay. 
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ShrI Natb Pal: My intention was not to 

defy you ...... 

Mr. Speaker: I did not say that you 
. defied. 

SbrI Natb Pal : You are so careful about 
YOUI language. You will never say such 
Cliingll. But I do not want that implieation 

also. 

Even when I was a Minister, I pajd .:eIIa-
plimentS to him that lib IaDpage _ 10 

lood. He is now returlliua me the COIII-
pllments. I thank him for thaL 

12.51 hrs. 

PATENTS BILL" 

The M1aIster of State In the MIll ..... , of 
IIldnstrlal Development and CompaQ' 
Main (Sbri RagInmatb ReddI)1 ODe 
behalf of Shri F. A. Ahmed, I beg to move 
for leave to introduce a Bill to amend and 
consolidate the law relating to patents. 

Mr. Speaker: The question is: 

"Thai leave be granted to introduce 
a Bill to amend and consolidate the 
law relating to patents." 

The motion was adopted. 

Shri Raj!hnnath Reddl: I introduce the 
Bill. 

12.S2 1/2 bor. 

BIHAR AND UlTAR PRADESH 
(ALTERATION OF BOLTNDARIES) 

BILL" 

Tbe Minister of Home AIfalrs (Sbrf Y. 
B. Cbavan): I beg to move for leave to 
introduce a Bill to provide for the alteratiOll 
of boundaries of tlie States of Bihar and 
Uttar Pradesh and for matters connectccl 
therewith. 

Mr. Speaker: The question is : 

"That leave be granted to introduce 
a Bill to provide for the alteration of 
boundaries of the States of Bihar and 
Uttar Pradesh and for matters connect-
ed therewith.' 

The motion was adopted. 

Mr. Speaker: I have always  paid him Sbri Y. B. Chavan: I introduce ~ die 
-compliments that his language is SO good. BilI. 
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